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ITHE HARYANA CANAL AND DRAINAGE ACT, 1974 

(Received tile assent ofthe Governor of Hnryana on the 
23rdAugusr, 1974, andfirstpubli~~zedfvrgene~ral 
infomalion in !kt+ Haryana Govemmenr G U Z ~ E E  

(Extraordinary], Legislative Supp Iement 
Part I of 23rd A~cgust, 1974.) 

to regulate irrigation, navigation and drainage in Haryana. 

Be it enacted by the Legislature of thc State of Haryana in the 
Twenty-fifth Year of Republic of India as follows :- 

1 

Year 

1974 

PART I 

3 

Short tirlc 

Thc Haryana Calla1 
and Drainage Act, 
1974 

2 

No. 

29 

PRELIMINARY 

4 

Whelher repealed or oherwisc 
affected by legislalion. 

Amended by Haryana Act 18 of 1977: 
Amended by Haryana Act 29 of 1980' 

Amended by Haryana Act S of 19884 

1. ( I )  This Act may be called the Haryana Canal and Drdnage Short titkc, 
Act, 1974. - - extent and 

CornmcncemenL 
(2) It extends to the whole, of the State of Haryana. 

(3) It shall come into force on *such date as the, State 
Government may, by notification, specify. 

1. For Statemenl of Objccts and Reasons, see Huolano Governmcnf Gazeite 
(Ehordinary), datedlhe 7th ~ovember, 1 973, 2063-64. 

* Specifies the 7UIApri1, 1976, as the date on which th is  Act shall come into iorce, 
vide Irrigation and Power Deparlments, notificalion No. 19 16-4PW 
I 1-76/ 1 1990, da led the 5th April, 1 976. 

2. For Statcrncnl of Objects and Reasons, see Huryana Goverrrmet~r Gmerrc 
(Extraordinary), dated (he3rd July, 1977, page 1 184. 

3. For Statement of Objecls and Reasons, see Horyana Govenrment Guzerte 
(Extraordinary), dated the 5 Lb July, 1980, page 1260. 

4. For Statcment of Objecb and Reasons,. see Haryana Government Gazette 
(Extraordinary), daled the 22nd December, 1 987, page 2027. 
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Definitions. 2. In this Act, unless there is anything repugnant in the subject or 
context,- 

( I )  "Canal" -includes,- 

(a) all canals, channels and reservoirs constructed, 
maintained or controlled by the State Government for 
the supply of water ; 

(b) all works, emban krnen ts, structures, including outlets, 
supply and escape channels connected with such canals, 
channels orresemojrs ; 

(c) all watercourses'; .. 
(d) all pans of a river, stream, lake or natural collection of 

water or natural drainage channel, to which the Statc 
Government has applied the provisions of Part It of this 
Act ; 

(c) a11 field drains ; , , ,  

# ail state tubewelis ; 

(g)  all drains, works, cmban kments and structures, 
connected with drains, maintained or controlled by the 
State Government. 

(2) "Canal OTljcer" means an officer appoinred under this Act 
- by the Sfate Government, by noti ficaiion , to exercise conuol or jurisdiction 

over a canaI or any pare thereof ; 

"Chief Canal Officer" means 'An officer exercising general control 
in respect of canals in  the State ; 

"Superintending Canal Officer" means in officer exercising general 
control over a canal or portion of a canal; 

"Divisional Canal Officer" means an officer exercising control over 
a division of a canal ; ' ' 

"SubDivisional Canal Offtcer" means an officer exercising control 
over a sub-division of a canal: ; 

"Deputy Collector" means an officer appointed to perform the 
functions of Deputy Collector under this Act ; 
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(3) "Co tlectorf' means the head revenue officer of a district, and 
includes any other officer appointed under this Act by the  State 
Government, by notification, to exercise all or any OF the powers of a 

4 
i - Collector ; 

(4) "Commissioner" means a Commissioner of a Division, and 
includes any officer appointed under this Act by the State Government, 
by notification, to exercise all or any of the powers of a Commissioner ; 

(5) "cul~urable commanded area" means that portion of a 
culturable imgable area which is commanded by flow or lift irrigation 
from an irrigation channel, outlet or State tubewell ; 

(6)  "district" means a district as fixed for revenue purposes ; 

(7) "drainage work" includes escape channels from canals, 
dams, weirs, embankments, sluices, groins and other works for the 
protection of lands from flood or from erosion, formed or maintained by 
the State Government under the provisions of Part VII of this Act, but 
does not include works for the removal of sewage from towns ; 

I 
A (8) "field drain" includcs drains and other similar works 

constructed or maintained by Iandowners themselves ; 

(9) means prescribed by rules framed under this 
Act ; 

(1 0) "shareholder" means a person who is interested in the land 
which is irrigated or likely to be irrigated by a canal and also includes a 
person who is interested in a field drain ; 

(11) "State tubewell" means a lubewe1 l hitherto conslructed, 
maintained or controlled or which may be hereafter constructed maintained 
or coorr6lled by the State Govemmcnt or the Havana State Minor 
Irrigation (Tubewells) Corporation Limired, and includes all mechanical 
and electrical appliances, tools and structures appertaining to it and 
necessary for the abstraction of water from i t  ; 

I (12) "temporary watercourse" means a watercourse which has 
been running for a period of not less rhan six months prior to the date of its 
demolition, alteration, enlargement or obstruction, but which is not a 
watercourse as hereinafter defined ; 

(13) t'tubewell" means any deviccfor lifting water from below 
the surface of the ground by mechanical means operated othenvise than 
by human or animal power ; 
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(14) "vessel" includes boats, rafts, timber and other floating 
,. i 

bodies; and I I 

( I S )  "watercourse" means any channel including all i ts  . 
subsidiary works which is applicd with water from a canal, but not .:I I ,  
maintained at the cost of the Stare Government, and is sanctioned under 
th is  Act or is in existence under an agreement or by prescription. 

3. (1 )  The State Government may, from Lime to time, declare, Powcr to - 

appoint by notification, the officers of the State ~ovemment  or of the Haryana 
oficers. State Minor Tmgation-(Tubewells) Corporation Limited, by whom, the 

matters in respect of which and the local limits within which, all or any of 
- the powcrs or duties hereinafter conferred or imposed shall b exercised 

or performed. 

(21 All officers mentioned in clause (2) of section 2 shall bc 
subject to the orders of such officers as the Stare Government may, from 
time to time, direct. 

PART- 11 

OF THE APPLlCATlON OF WATER 
FOR PUBLIC PURPOSES 

I 

Urilization of 4. (I) Whenever it appears expedient to the State Government 
water for public that the water of any river or stream flowing in a n'aturd channel, or of 
p u ~ O S e s -  any lake or other natural collection or still water, shouId bc applied or: - 

4 

used by the Skte Government for the purposes of any existing or projected 
canal or drainage work, the State Govemment may, by notification, declare - 
that the said water will be so appliedor used after a day to be namedin the 
said notification, not being a day earlier than three months from the date ' 

of such notification. 

(2) As soon as it' is prackable after the issue of aforesaid 
notification, the Collector shall cause public notice to be given in the manner 

I 

prescribed, stating that the S tate'Govemment iritends to apply or use the 
said water. I 

(3) The persons affected by such notification shall be entitled I 

to lodge claims for compensation in respect of matters mentioned in section 
7 before the ColIector. 
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5. The State Government may, by notification, prohibit installation Power 10 

of any tubewell other than a State tubewell within a distance of,- prohibit 
insla llation of 

(a) not exceeding 150 metres from a State tubewell ; tubewelIs. 

(b) not exceeding 100 metres from any unlined imgation 
channel other than a minor and a water course ; 

(c)  not exceeding 25 metres from any minor. 

Explanarion.- For the purposes of this section minor means an 
irrigation channel the capacity of which does not exceed forty custcs. 

r , ,  

6. At any time after the day so named, any canal officer, acting p,,,,f,,,~ 
under thc orders of the State Governrnenl, may enter on any land and officer. 
remove any obstruction, close any channel, demolish any tubewe I l and 
do any other thing necessary for the application or use of the said water. 

7. No compensation shall be awarded for any damagc compensation 

caused by- for damages. 

(a) stoppage or diminution of pcrcolation or floods ; 

(b)  deterioration of climate or soil ; 

(c) stoppagc of navigation, or of the means of clrifting timber 
or watering cattle ; 

(d) displacement of labour., 

But compensation may be awarded in respect of iny of the following 
malters :- 

re) stoppage or diminution of supply of water through any 
natural channel to any defined arlificial channel, whether 
above or underground, in use at the date of thc said 
notification ; 

If) stoppage or diminution of supply of water to any work 
erected for purposes of profit on any channel; whether 
natural or artificial, in use at the date of rhe said 
notification ; 

(g) stoppage or diminulion of supply of warer through any 
nawral ,channel which has been used for purposes of 
irrigation within five years next before the date of the 
said notification ; 
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Lita tion for 
claims. 

Enquiry into 
claims and 
amount of 
compensation. 

Abatement of 
rent on 
interruption of 
water supply. 

( I t )  damage done in respect of any right to a watercourse or  
the use of any water to which any person is entitled 

' under he Limitation Act, 1963, Part IV ; 

(iJ any othcr substantial damage, not falling under any of 
the above clauses (a), (b), (c) or (dl, and caused by the 

. ,exercise of the powers conferred by this ACL which is 
capable of being asccrtained and,estimated at the time 
of awarding such compensation. 

In determining thc amount of such compensation, regard shall be 
had to the diminution in the  market value at the time of awarding 
compensation,'of the pr&crty in respect of which compensation is claimed; 
and, where such market'value i s  not ascertainable, the amount shall be 
reckoned at twelve times thc amount bF the diminution of the annual 'net 
profits of such property caused by the exercise of the powers conferred 
by this Act. 

8. No claim .for compensation for any such stoppage, diminution 
or damage shall be made after the expiration of one year from such 
stoppage, &minution or damage unless the Collector is satisfied that the 
claimant had sufficient cause for not making the claim within such period. 

9. Thc Collector shall proceed to enquire into any such claim, and 
to determine the amount of compensation, if any, which should be given 
to the claimant. Skctians 9 to 14,18 to 22,25,27,29 to 3 1,45 and 51 to 
55 of the Land Acquisition Act; 1894, shall apply to such inquiries. 

10. (1)  Every fenant holding under'an unexpired lease, who is in 
occupation of any land at I he time when any stoppage or diminution of 
water-supply, in respect of which compensation is allowed under section 
7, takes place, may claim an abatement of the rcnt previously payable by 
him for thc said land, on the ground that the interruption reducer the value 
of the holding. 

(2) I1 water-supply is afterwards restored to the said land, the 
rent of the tenant may be enhanced, in respect of such Iand due to thc 
restored water-supply, to an amount not exceeding rhat at which it srood 
immediately before the abatement : 

Provided that such enhancement shall be on account only of 
the restored watcr-supply , and shall not  affect the liabjli ty of the tenant to 
enhancement of rent on any other grounds. 
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11. All sums of money payable for compensation under this Part Payment of 
shall become due three months after thc claim for such compensation is com~e11~ation- 

made in respect of the stoppage, diminution or damage complained of 
I 

2 and simple interest at h e  rate of six percenr per annum shall be allowed 
an any such sum remgning unpaid after the said three months, except 
where the n ~ n - ~ a ~ r n c n t  of such sum is caused by the wilful neglect or 
refusal of thc claimant to receive the same. 

PART III 

OF THE CONSTRUCTION AND MAINTENANCE OF 
WORKS 

12. ( 1 )  Any Canal Officer, or the person aaing under the general Porver lo cnler 

or special order of Canal Officer, may enter upon any lands adjacent to and '@ate 

any canal, or through which any canal is proposed to be madc, and water-supply 

undcrtake surveys or levels thereon; and dig and bore into the sub-soils; 
and make and set up sui tablc landmarks, level-marks and watergauges; 
and do all other acts necessary for the proper prosection of any enquiry 
relating to any existing or projected canal under the charge of the said 
CanaI Officer; and, where otherwise such cnquiry cannot be completed, 
such officer or other person may cut down and clcar away any part of any 
standing crop, fence or jungIe; and may also en tcr upon any Iand, building 
or watercourse on account of which any wstcr-rat'e is chargeable. for the 
purpose of inspecting or regulating Ihe use of water-suppl y. or of measuring 
the lands irrigated thereby or chargeable with water-rate, and doing all 
things necessary for the proper regulation and management of such canal 

- 1 :  

Provided that, if such Canal Officer or person proposes to enter 
into any building or enclosed court or garden atlachedto a dwelling-house 
not supplied with water flowing from any canal, he shall previously give 
the occupier or such building, court or garden at least seven days' notice 
in writing of his intention to do so. 1 

(2)  In evcry case of entry under this section, the Canal Officer 
shall, at the time of such entry, tender compensation for any damage which 
may be occasioned by any proceeding under this section; and, in case of 
dispute ass' to the sufficiency of the amount so tendered, he shall forthwith 
refer the samc for decision of the Collector and such decision shall 
be final. 
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Power to enter 13. -11) In case of any accident happening or being apprehended 
for repairs and to a canal any Divisional Canal Officer or any person acting under his 
p a p e n t  of general or special orders in this behalf may enter upon any lands adjacent , ,  
cornpernation. 

to such canal and may execute all works which may be necessary for the 
purposes of repairing or preventing such accident. 

(2) In every such case such Canal Officer or person shall tendcr 
compensation to the proprietors or occupiers of the said lands for all 
damage done to the same. If such tender is not accepled, the Canal Officer 
shall refer the matler to the Collector, who shall proceed to award 
cornpensalion for the damage as though the State Government had directcd 
the occupation of the lands undcr section 35 of the Land Acquisirion Act, 
1894. 

State 14. ( I )  There shall be provided and maintained, at the cost of the 
to State Government, suitable means of crossing canals at such places as the 

provide rncans State Government thinks necessary for the reasonable convenience of the I 

of crossing 
canals. inhabitants of the adjacenl lands. 

- .  

(2) On receiving a stakment i n  writing, signed by not less 
than five of the owners of such lands, to the effect thar suitable crossings 
have not been provided on any canal, the Collector shall cause an enquiry 

i 

lo be made into the circumslances of the case, and if he thinks that the 
slatement is established, he shall report his opinion thereon for the 
consideration of the State ~overnmen t, and the Stale Government shall 
cause such measures in reference thereto to be taken as i t  thinks propcr. 

Liability of 15. (1) The Divisional Canal Officer may issue an order to thc 
persons to  persons using any watercourse to construct suitable bridges, culverts or 
construct 
works for other works for the passage of the water of such watcrcourse across any 

public road, canal or drainagexhannel in use before thc said watercourse 
water. was made, or to repair any such works. 

(2) Such order shall specify a reasonable period within which 
such construction or repairs shall be completed ; 

And if, aftcr the receipt of such order, the pcrsons to whom it is 
addressed do not, wilhin the said period, construct or repair such works to 
the satisfactions of the said Canal Officer, he may, with the previous 
approval of the Superintending Canal Officer, himself construct or repair - 

I the same ; 
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And if, the said persons do not, when so required, pay the cost of 
such consbuction or repairs as declared by the Divisional Canal Officer, 

.J 
the amount shall, on the demand of the Divisiohal Canal Officer, be 
recoverable from them as arrears of land revenue. 

16. (I) If any person, jointly responsible with others for the 
construction or maintenance of a watercourse, or jointly making use of a 
watercourse with others, negIects or refuses to pay his share of the cost of 
such construction or maintenance, or to execute his share of any work 
necessary for such construction or maintenance, the Divisional Canal 
Officer, on receiving an application in writing from any person injured by 
such neglect or refusal, shall serve notice on all the parties concerned that, 
on the expiration of a fortnight from the service, he shall investigate the 
case, and shall on the expiration of that period, investigate the case 
accordingly, and make such order thereon as he may deem fit. Such order 
shaH be appealable to the Superintending Canal Officer. 

(2) An appeal shall lie to the Superintending Canal Officer, 
I 

within a period of thirty days, from the date of the communication of the 
* decision of the Divisional Canal Officer under sub-section ( I )  and the 

order of the Superintending Canal Officer shall be final. 

(3) Any sum directed by such order to- be paid within a 
specified pcriod, may, if not paid within such period, and if the order 
remains in force, be recovered by the CoIlector, fmm the persons directed 
to pay the same, as arrears of land revenue. 

17. (1)  Notwithstanding anythrng contained to the contrary in this 
Act but subject to the rules prescrikd, Division-a1 Canal Officer may, on 
his own motion or on the application of a shareholder, prepare a draft 
scheme to provide for all or any of the matters, namely :- 

(a) the construction, alteration, extension and alignment of 
any watercourse or re-alignment of any existing 
watercourse ; 

(b) allotment of any new areas to a watercourse or an outlet 
or realIotment of areas served by one water-course to 
another or from one outlet to another, or for exclusion 
of an area, from an outlet or a watercourse ; 

Adjustment of 
claims between 
persons jointly 
using 
watercourse 
and recovery 
thercof. 

Preparation of 
draft scheme. 

(c) construction of a new outlet, shifting or modification of 
an existing outlet. 
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Explanation.- Any change in the design or size or both of 
an outlet, whose design or size or both have been 
changed in an unauthorised manner, for restoring the .. / 
same to its authorised discharge shall not be deemed to 
be a modification ; 

Id) the lining of any watercourse ; 

(e) the occupation of Iand for the deposit of soil from 
watercourse clearances ; 

fl any other matter which is necessary for the proper 
maintenance and disb-ibution of supply of water from a 
watercourse or an outlet. 

(2) Every scheme prcpared under sub-section (1) shall, 
amongst other matters, set out'the estimated cost thercof, the alignment of 
proposed watercourse or re-alignment of the existing watercourse, as the 
case may be, the site of the outlet, the particulars of the shareholders to be 
benefited and a ske~ch plan of the area proposed to be covered by the 

I 
/ 

I 

scheme. 

Publication of 18. ( I )  Every scheme shall, as soon as may be after i ts prepai;dtion, 
schemc. be published in such form and manner as may bc prescribed for inviting 

objections and suggestions in respect thereof within twenty-one days of 
its publication. 

(2) After considering such objections and suggestions, if any, 
the Divisional Canal Officer shall approve, modify or reject [he scheme 
within thirty days of the time for the receipt of such objections and 
suggestions, unless this period is extended by the. Superin tending Canal 
OKcer for good and sufficient reasons : 

Provided that in the following cases, the prior approval of the 
Chief Canal Officer shall be obtained for aIlowing- 

(a) a new outlet on a main canal or branch canal ; 

(b)  an ouLlet with discharge of less than 0.75 cusec. 

Publication of 19. (1)  The ~ivisional  Canal Officer shall. as soon ar may be, 
scheme after publish the fact of rejcction of scheme or the padcu lm of rhc schemc 
approval. approved or modified by him under sub-section (2) of section 18 in the 

prescribed manner and call upon the shareholders to implement it at 
their own cost within the period to be 'specified by him and if the 



share holders fail to irnplemen t the same, he shall undertake the construction 
or implementation of the scheme himseIf, and recover the cost thereof 

,I from the shareholders in h e  manner and period to be specified by him. 
< 

Any sum which rcmains unpaid, within the specified period for this " 

purpose, may be recovered by the Collector from the defaulting person as 
arrears of land revenue. 

(2) An officer, not below the rank of Sub-Divisional Canal 
Off cer, shall chcck the implementation of scheme at site. 

20. (1)  A; appeal against the decision of the Divisional Canal Appeal and 
Officer under sub-section (2) of section 1 8 shall lie to the 3upcrintendin3 "vision- 
Canal Officer within thirty days ~f Ilie publicalibn of the scheme under 
section 19. 

(2) An appeal shall l ie-against the decision of t hc  
Superintending . . Canal Officer passed under sub-section ( I )  in regard, to 
any of the matters covered under clauses (a), (b) and {c)  of sub-section ( I )  
of section 17, to th,e Chicf Canal Officer within Lhirty days of the datcof 
such deci sidn. 

a . ,  

( 3   he ~hkf Canal ~fficer'or the Superintending Canal 
Officer may suo maiu, call for the record of any case, pending before, or 
disposed of by any subordinate auehori ty, for the purpose of satisfying 
himself as-to rhe legality or propriety of  any proceelngs or of any order 
made therein and may pass such order in relation thereto as he may 
think fit : 

, , 

Provided that no such order shall be made without affording 
rhe person sffect~d an opportunity of being heard. 

21. ( I )  The Divisional Canal Officer may, either of his own motion Notice of 
or on the application of a shareholder, publish in the manner prescribed a acquisition of 
notice of his inten tion to acquire any land required for implementation of land. 
theschemc. . . 

(2) Any person intersted in the land noti Fied under sub-section 
{ I )  may, within twenty-one days from the publication [hereof, appIy to 
the Divisional Canal Officer by petition stating his objections to the 
proposed acquision of his rights. 

(3) After considering the objections, the Divisional Canal 
Officer may proceed to take the occupation of the land so required on 
behalf of the shareholders. 
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(4) Compensation, to be fixed by rhe Divisional Canal Officer 
on the principles set out under section 23 of the Land Acqtiisition Act, 
1894, shall be payable by the shareholders in proportion to the culturable 
commanded area under the scheme held by each one of them to the owner - 

,/' 

or occupier of any land for such acquisition and on failure of payment, the 
amount shall be recoverable as arrears of land revenue. 

(5) Any person aggrieved from the order of the Divisional 
Canal Officer in respect of compensation may an appeal, within 
thirty days of the passing of the order to the Collector whose decision 
shall be final. 

Recovery of 22. On failure of any shareholder to execute' the work Within the 
cost from period specified in the nouce under sub-section ' ( I )  of section 19, the 
sharehoiders. Divisional Canal Officer may proceed to carry out the work himself and 

the cost in proportion to the culturable commanded area under the scheme 
held by them shall be recoverable from the shareholders as arrears of land 
revenue. 

Direction for 23. On execution of the scheme, the Divisional Canal Officer shall, 
mainlenance of by requisition in writing, direct the sh&holders to take over and rn&n&n 
watercourse. the watercourses and on failure of the shareholders to comply with this 

direction, he shall make arrangements for maintenance of watercourse at 
the shareholders' cost in proportion to the culturable ,commanded area 
under the scheme held by them and the same shall berecoverkble as anears 
of land revenue. 

Restoration of 24. (1) Zf a person demolishes, alters, enlarges or obsmcts a 
watercourse or a temporary watercourse or causes any damage rhercto, 

altered etc. 
watercoutsc. 

any person affectedthereby may apply to  the SubDivisional Can a1 Oficer 
for directing the restoration of the same to its original condition. 

( 2  On receiving an application under sub-sec tion (1 the S u b  
Divisional Canal Oficer may, after making such enquiry as he may deem 
fit, require, by a notice in writing served on the person found to be 
responsible for so demolishing, altering , enlarging, obstmc ting or causing 
damage, to restore, at his own cost, the watercourse or temporary 
watercourse to its original condition within such period not exceeding 
twenty-one days, as may be specified in the notice : 

Provided thal in case of a temporary watercourse its mtoration shall 
not be for a period exceeding one year. 
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(3) If such person fails to the satisfation of the Sub-Divisional 
Canal Officer, to rcstore the watercourse or temporary watercourse to its 
original condition within the period specified in the notice served on him 

h 
J ' under sub-section (2) the Sub-Divisional Canal Officer may cause the 

watercourse or temporary watercourse to be restored to its ori gjnal 
condition and recover the cost incurred in respect of such restoration from 
the defaulting person. The Sub-Divisional Canal Officer may order 
rccovery of a sum not exceeding Rs. 500 from the defaulting person by 
way of penalty. Out of this sum so recovered the Sub-Divisional Canal 
Officer may order any amount to be paid LO the aggrieved person for the 
damage caused to him. In case the penally is not paid the same shall be 
recoverable as arrears of land revenue. 

4 Any person aggrieved by the order of the Sub-Divisional 
Canal Olficer, may preIer an appeal within fifteen days of the passing of 
such order to thc Divisional Canal Officer, whose decision on such appeal 
shall be final. 

(5)  Any sum which remains unpaid within a period to be 
specified for this purpose by the Divisional Canal Oficer may be recovered 
as arrears of land revenue. 

25. Notwi thsranding anything contained in this Act or any other nar of 
I 

! 
law for the time being in force, no civil court shall have j urisdicrion to jurisdiction or I 
entertain or decide any question relating to matters falling under sections civil cowt- 

17 to 24. 
1 
I 

PART IV 
OF THE SUPPLY OF WATER 

In abscnce of 
26. In the absence of a wrilten contract, every supply of canal water written 

shall be dcerned to be given at, the rates and subject to the conditions ,,b,,,, rmtcr- 

prescribed. supply to be 
subject to 
rules. 

27. Such conwacts and rules must be,consistent with the following p,,,, 
conditions :- water-supply 

and 
( 1 )  The Divisional Canal Officer may not slop the supply ,,,penration. 

of water to any watercourse, or lo any person, except in 
the following cases :- 

{a) whenever it is necessary to stop such supply for 
the purpose of executing any work ordered by the 
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I 
1 

competent authority and with the previous sanction 
of the Superintending Canal Officer; 

(b) whenever and so long as any watercourse is not " 1 
mainlained in such proper customary repair so as to 
prevent the wasteful escape of water therefrom ; 

(c) within periods fixed from time to time by the 
Divisional Canal Officer ; 

(dl whenevcr water is not used for the purpose for 
, which i t  was being supplied ; 

' [ (e )  whenever water is used by any person in an 
unauthorised manner, the supply thereof to such 
person on his next two turns, shal I be stopped. 

Explanation- Stoppage of supply of water under clause 
(e)  shall not in any way affect the recovery of any I 
charges for such unauthorised use of water or any 
penalties incurred on account or such use under this , , 

I 
- ,  

Act or any peialties or punishment which may be 
imposed under any other law for the time being in 
force.] 

(2) No claim shall be made against the State Government 
for compensation in respect of loss caused by the failure 
or stoppage or reduction of water in the canal by reason 
of any cause beyond the conk01 of the State Govemmenr 
or of any repairs, alterations or additions to the canals, 
or of any measures taken for regulating the proper flow 
of water therein or for maintaining the established course 
of irrigation which the Divisional Canal Officer 
considers necessary; but the person suffering such Ioss 
may claim such remission of the ordinary charges 
payable for the use of the water as is authorised by the 
State Govemment. 

: . (3) If the supply of water to any land imgated from a canal 
, . be interrupted othenyise than in the manner prescribed 

in sub-scccion (2), the occupier or owner of such land 
may present a petition for compensation to the 
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Collector for any loss arising from such intemption, 
and the ~ollector may award to the peti tioner reasonable 
compensation for such loss. 

(4) When the wakr of a canal is supplied for the irrigation 
of a single crop, the permission to use such water shaI1 
be held to conrinue onIy until that crop comcs to 
maturity, but if it  be suppljcd for irrigating two or more 
crops to bc rais'cd on the same land within the year, 
such penmission shall be held to continue for one year 
1 -, .,,. 1 

from thc commencement of the irrigation, and to apply 
lo s k h  crops only as matured within that year. 

. .  ' I .  , . 

(5) If any written contract or agreement for the supply of 
canal water has been made in which the period has not 
been specifically mentioned, it shall be deemed to have 
been made for one year unless such contract or 
agreement is renewed for another year : 

, , 

, , . .Provided that a contractor agreement: executed before Lhe 
coinmencement of this Act, shall, if aperiod of one year 

, , , or more has.already expired. cease to have effwt on the 
date of commencement of this Act. 

I 

(6) No person;entitled to use the water of any canaI or any 
work, building or land appertaining to any canal, shall 
st11 or hblet or,otherwise Gansfer his right to such,use, 
without the permission of the Superintending Canal 
Oficer : 

Provided that the aforcsiad provision shall not apply to the 
use by a cdltivating tcnant thc water supplied to thc 
owner for the irrigation of the land held by such 
tenant : , . 

Providcd further hat all contracts made between thc State 
Government and the  owner or occupier of any 
immovable property as to the supply of canal w arer to 

such property, shall be tmsferable therewi lh. md shall 
be presumed tq have been so vansferred whenever d 
transfer of such .property takes place. 
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(7) ,No right to the use of the water of a canal shall be. or be 
I 

deemed to have been acquired under the Limitation Act, 
1963, Pm IV, nor shall the State Government be bound 
lo supply any person with water except in  accordance 
with lhc terns of a contract in writing. 

I 

(8) Where che supplies are made under somc contract or 1 
agreement for specified purposes, the Divisional Canal 
officer may stop such supplies after giving notice ro 
the person concerned and after affording him an 
opportbniry of being heard, on th& ground that there is 
breach of contract or agreement or  the water is needed 
for public purposes by the sate Government. 

PART V 

OF WATER RATES 

Liability when 28. If water supplied through 3 canal is used in an unauthorised I 

Person using manner, and if the person by whose a a  or neglect such use has occurred 
unauthorjsedly 
cannot be 

cannot be identified, the person who has derived or may derive benefit 

idenlified. therefrom, shall be liable to the charges prescribed for scuh use. 

Liability when 29. If water supplied through a watkourse or an out-let be suffcrcd 
water runs to lo run to waste and if, after cnqujry by the Sub-Divisional Canal Officer, 
waste. rhe person through whose act or neglect such water was suffered to run to 

waste cannot be discoverkd, all [he persons chargeable in respect of water 
supplied through such watercourse or an outlct shall be jointly ljablc for 
the charges made i n  respect of water so wasted. 

Charges '[30. (1 )  All charges for the unau~horjsed use or waste of water 
recovenb'ein may berecoveredinadditinn toany penaltiesincu&edonaccountofsuch 
addition to 

use or waste. penalties. 

(2) All question, under sections 28 and 29, shall be decided 
by the Divisional Canal Officer. 

(3) An appeal shall lie to the Superintcnding Canal Oficer 
against the decision. of the Divisions! Carla1 OlLcer within a period of 
thirty days from the date of suc h decision. 

1. Substituted by IIaryana Act 29 of 1980 and W c r  substitut~d by Haryana Act 
8 of 1988. 
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4 The Chief Canal Officer may, on an application made in 
this behalf by an aggrieved person; within a period of thirty days from the 

1 date of the order, revise an order passed i n  appeal under sub- 
section (3). 

(5) All questions, appeals and applications pending for disposal 
on the commencement of the Haryana Canal and Drainage (Amendment) 
Act, 1987, before the Canal Executive Officers, Collectors and 
Commissioners, as the case may be, shall also be dccided by the Divisional 
Canal Officers, Superintending Canal Officers and Chief Canal Officers 
respectively.] 

31. (1) The rates to be charged for canal watcr supplied for Determination 
purposes of irrigation to the occupiers of land shall be determined i n  rhe ofwatcr 
manncr' prescribed and such,occupiers as accept the watcr, shall pay for i t charges. 
accordingly. The rate so charged shall be called the "occupier's ratc" or 
"water rate". 

(2) The State Government may prescribe what persons are to 
be deemed to be occupiers for the purposes of this section and may also 
determine the several liabilities in respect of the payment of the occupier's 
rate, of tenants and of persons to whom tenants may have sublet their 
lands or of proprietors. 

32. In addition 10 the occupie?~ rate, a rate to be called the "owner's Ovmcrlr rate. 
rate" may be imp~sed, in the manner prescribed on the owners of canal 
inigated'lands in respect of the benefit which they derive from such 
irrigation. 

33. Tttc owner's rate shall not cxceed the sum which under the rules mount of 

for the time being in forcc for the assessment of land holding tax might be Owe" rate. 

assessed on such land., , 

34. Wherc a water-rate is charged on land held by several joint Water-rate by 

owners, it shall be payable by the manager or other person who receives payable- 

the rents or profits of such land and may be deducled by him from such 
rents or profits before division, 'or may be recovered by him from the 
persons liable to such rate in the manner customary for the rccovery of 
other charges on such rents or profits. 
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Certified dues 
recoverable as 
land revenue. 

Powcr to 
contract [or 
collection of 
dues. 

Agency to 
collcc t Canal 
dues. 

Fines not 
' included in 

certified dues. 

35. Any sum lawfully due under this part, and certified by the 
Divisional Canal Officer to be so due, which remains unpaid after the day I 
on which,jt becomes due, shall be recoverable from the person liable for 
the same asarrears of land revenue. I !' 1 

I 

36. (1 )  The Divisional Canal Officer may enter into an agreement 
.with any person, f o ~  the,collection and payment to the State Government 1 
by such person or any sum pqyable under this Act by a,third party. 

(2) When such agreement has been made, such person may 
recover such sum by suit as though it were a debt due to him, or an arrear 
of rent due to him 'on account of the land, work or building in respect of 
which such sum is payable, or for or in which the canal water shall have 
been supplied or used. 

(3) If such person makes default in the payment of any sum 
collected by him undcr this section such sum may be recovered from him 
in the manner provided in section 35, and if such sum or any part of it be 
still due from the said third party, the sum or part so due may be recovered 
in like manner from such third party. 

37. (1 )  The Collector may require the Larnbardar or any other 
person engaged to collect the land rcvenue, or any tax in lieu thereof, to 
collect any sums payable under this Act by a third party in respect of- any 
land or water in such estate and to pay it to the State Government in the 
manner prescribed. , . . . 

(2) Such sum shall berecoverable as if they were arrears of 
land revenue due in respect of the defaulter's share in such estates; and for 
the purpose of coilechng such4d;m From the perms liable to pay the same, 
such Larnbardar or person hay exercise the-power; laid down in the law 
for the time being in force in respect of the collection by him of the rents 
of Iand or of sharcs of Iand revenue or any tax in lieu Ihereof. 

! -  , (3) Thc State Government may prescibe- .. I 

(a) for remunerating the persons c d ~ ~ k c t i n ~  sums under this 
section ; and 

(b) for indemnifying them against expenses properly 
, . incurred by thcm in such collection. 

38. Except as otherwise provided, nothing in sections 35,36 and 
37 applies to fines. 
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PART VI 

OF CANAL NAVIGATION 

39; (1) k n y  vessel entering or navigating any canal ConLrary to Detenlion of 
the rules made in that behalf by the State Government, or so as to cause vessels 

danger to the canal or the othcr vessels therein, may be removed or violahi"s rules- 

detained, or both removed &d detained, by the Divisional Canal Officer, 
or by any other person duly authorised in this behalf. 

(2) The ownkr of any vessel causing damage ro a canal, or 
whose vessel has been removed or detained under this section, shall be 
liable to pay to the State Government such sum as the Divisional Canal 
Officer, with the approval of the Superintending Canal Oficer, determines 
to be necessary to defray the expenses of repairing such damage or of 
such removal or detention, as the case may be. 

40. Any fine imposed under this Act upon the owner of any vessel, Recovery of 
or the servant or agent of such-owncr or other person incharge of any fines for 

offences in vessel, for any offence in respect of the navigation of suchvessel, may be navipahE 
recovered either in the manner prcscribed by: the Code of Criminal canals, 
Procedure or i f  the Magistsate imposing the fine so directs as though it 
wdrc a charge on such vessel. 

41. If any charge due-under the provisioris of this Part. in-respect of Power 10 seize 
any vessel is not paid on demand to thc person authorised to coIlect the and detain 
s h e ,  the Divisional Canal Officer may seize and detain such vessel and On 

failure to pay 
tKe fumi lure [fiereof, un ti1 the charge so due, together with all expenses 
and additional charges arising from such seizure' and 
detention, is paid in MI. 

, . 42. If any chugc due under the provisions of this Part in respect of Power to seizc 
any cqgo or goods .canied in a Government vessel on a canal, or stored or 

on . , ,o,rin lands or,warchouses occupied for the purposes of a canal is not goods, if 
charges duc 

paid on deAand to thc pxon authorised a collect the same, the Divisional are not 
Canal ~ff iccr  may seize such cargo or goods and detain them until thc paid. 
charge so due, togcther with all expenses and additional charges arising 
from such scizurc and detention, is paid in full. 

43. (1) Within a reasonable time after any seizure under section R~cedure for 
41 or section 42, thc said Canal Officer shall give notice to thc owner or recovery of 

person iri charge of the property seized t ha'i it, or such portion of i t  as chmges 
after seizure. may 'be necessary, will, on a day to be named in [he notice, but not 
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sooner than fifteen days from thc date of the notice, be sold in satisfaction i 
of the claim on account of which such property was seized, unless the 
claim be discharged befork the day so named. If such claim be not so 8 # I  i 
d~scharged, the said Canal Officer, may, on such day, sell the property 
seized or such part thereof as may be necessary to'y ield the amount due, 
together with the expenses of such seizure and sale : 

Provided that no greater part of the furniture of any vcssel or of 
any cargo or goods shall be so sold than shdl, as nearly as may be, suffice 
to cover the amount due in respect of sbch vessel, cargo oy goods. , , 

(2) The residue of such furniture, cargo orgoods, and of the 
proceeds of the sale, shall be made over to the owner or incharge 
of the property seized. 

I 
Procedure in 44. '(1) If any vessel be found abandoned in a canal, or any cargo 
respect of or goods carried i,n a Government vessel on a canal, or stored on or in 
vessels lands or warehouses occupied for the purpose of a canal, be left unclaimed 
abandoned and ( .  

goods for a perriod of two months, the Divisional Canal Officer may take 
unclaimed. possession of the same. The officer so taking possession may publish a 

notice, in the manner prescribed, that,.if such vesseI and its contents, or 
such cargo or goods, are not claimed on or before the day to be nqned in 
the notice, not sooner than lhirty days from the date of such notice, he 
will sell the same; and, if such vessel, contents, carp of goods be not so 
claimed, he may, at any time after the day namcddn the:notice, proceed to 
sell the same. 

(2) The said vessel and its contents and the said cargo or goods 
if unsold, or, if a sale has taken pIace, the-proceeds of the sale, after paying 
all tolls, charges and expenses incurred by the Divisional Canal Officer, 
on account of the taking possession and sale, shall be mad6 over to the 
owner of the same, when his ownership is established to the satisfation of 

, , 

the Divisional Canal Officer. 

(3) If the Divisional Canal Officer is doubtful to whom such 
propcrty or proceeds should be made over, he may direct the property to 
be sold as aforsaid, and the proceeds to be paid into the dis,trict treasury, 
thereto be held until the right thereto be dccidcd by a Court of competent 
jurisdiction. 
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PART W 

OF DRAINAGE 

45. Whenever it appears to thc State Government chat injury to any Powers to 

land or the public health or public convenience has arisen or may arise pmhibit 
obstructions or from the obstruction of any river, stream or dmnag~hanne l ,  the State order their 

Government may, by notification, prohibit within Limits to be defined in -,,d. 
such notification, the formation of any obstruction, or may, within such 
limits, order the removal or other modification of such obstruction. On 
the issue of such notification, so much of the said river, stream or drainage 
channel as is comprised within such limits shall be held to be a drainage- 
work as definkd in gection 2. , ' 

. . 

46. (1) The Divisional Canal Officer, or other person authorised Power to 

by the State Government in that behalf, may after such publication issue 
obstructions 

an order to the person causing or having control over any such obstruction der I 

a to remove or modify the same within a time to b~ fixed in the order. , probibition. 

(2) If within the time so fixed such person doed not comply 
with the order, the said canal officer may himself remove or modify the 
obstruction; and if the person to whom the order was issued does not 
when called upon, pay the expenses invplved in such removal or 
notification, such expenses shall be rccoyerable from him or his 
representative in interest as arrears of land revenue. 

47. The provisions contained in sections 17 to 25 shall appIy mutatis Provisions 
murandis to field drains. regarding field 

drains. 

48. Whenever it appears to the State Government that any drainage Preparation of 

works are necessary for the improvement of any lands, or for the proper schemes for 
works of cultivation or irrigation theieof or' that protection from floods or other *Vemmt: 

4 - accumulations of water of from erosion by a river is required for any 
lands, it may cause a scheme for such drain& works to be drawn up and 
published by the Divisional Canal officer, together with an estimate of its 
cost which the State Government proposes to defray, and a schedule of 
the lands which it is proposed to make chargeable in'kpect of the scheme. 
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Power to 
persons 

49. The Divisional Canal Officer may exercise all or any of the 

employed on powers conferred on the Canal Officers under section 12. 
such schemes. 

Rate on lands SO. The cost, other than that which is to be defrayed by the State 
benefited by Government, in respect of such scheme, may be charged from the owners 
works. - of all lands made chargeble under section 48. Such cost either wholly or 

in part, may be recovered in,kind of land or labour in the manner prescribed. 

51. Any s u m  certified by the Divisional Canal Officer to be due 
Recovery of under section 50 and which,remain unpaid after the expiry of the period 
rate. during which it was payable, shall be recoverable from the owner liable 

for the same as if it  were an mear of land revenue. 

52. Whenever in pursuance of a notification made under section 
Dis~osdof  45, any absmction is removed or mddified or whenever any drainage- 
claimic,ro . 

compcmation. work is carried out under section 48, all claims for compensatioh on account 
of any loss consequent on the removal or 'modification of the said 

I 

obstruction or the construction of such work may be made before the 
- ,  . 

Collector and he shall d&I with the same in the manner provided in section 
9. 

53. No such claim shall be entertained aft'er the expiry of one year 
Lirrdbtion of from the occmnce  of the loss complained of or uniess the Collector is 
S U C ~ C ~ ~  satisfied that the claimzkhad sufficient cause for not making the claim 

within such pegod. . , 
, , 

, , 

, > 

PART VlZ 

OF JURISDICTION 

, 
. 54. Except as, othenvise provided, all claims against the State 

Jwkdiction Government in respect of anythin'i'donk under this Act may be tried by 
under this Act 
of Civil Courts. the Civil Courts, but no . .  such , court shall in any case pass an order & to the 

: ' 1  . 
supply of canal watei to any &op sown or growing at he '  time of such 
order. 
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55. (1) The Deputy Collector may, if in his opinion it is necessaq Power of 
so to do, pass an order as to-the use or distribution of water from a Deputy 
watercourse amongst persons in any estate or a group of estates or in any Collector to 

order use or 
holding or group of holdings in such estate or estates : distribution of 

Provided that no such order shall be passed by the Deputy water 
settlement of Collector without making any inquiry into the matter and without giving 

a notice to all the persons interested that, on a day to be named in such 
notice, he shall proceed to inquire into the said matter. 

(2) Whenever a difference arises between two or more persons 
in regard to their mutual rights or liabilities in respect of the use, construction 
or maintenance of a watercourse, any such person may apply in writing to 
the Deputy Collector stating the matter in dispute. 

(3) On receipt of an application under sub-section (2) the 
Deputy Collector shall give n o ~ c e  to the other persons interested that, on 
a day to be named in such notice, he shall proceed to enquire into the said 
matter, and after the inquiry he shal1 pass an order thereon. 

(4) An order passed under sub-section ( I )  or sub-section (3) 
as to the use or distribution-bf water f i r  any crop sown or growing at the 
time when such order is made or with regard to the construction or 
maihtenance of a watercourse shall, subject to an order passed on appeal 
or revision under sub-sections (5) and (6), be final. 

(5) An appeal shall lie to the ~ivisonal  Canal Officer against 
'an order referred to in sub-skition (4) hithin a period of thirty days from 
the date of such order. 

(6) The Superintending Canai Officer wi-thin whose jurisdiction 
the watercourse is situated, may, suo motu or on an application made in 
this behalf by &-I aggrieved revise an order passed in appeal by a 
~ivisional Canal Officer under sub-secion (5) : 

: .  ' 

Rovided that no such application shall Lie unless it is made within 
a period of thirty days from the date of such order. 

(7) No order passed under this section shall be liable to be 
called in quation in any civil court. 

56. Clerical or arithmetical mistakes in an order passed by an officer Correction of 

under this' Act afising from any accidental slip or omission may at any clericalerrors. 
time be comted  by the authority concerned either of its own motion or 
on the application of any of the parties. 
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Power to 57. Any officer empowered under this Act to conduct an enquiry 
and may exercise all such powers connected with the  summoning and 

aramine examining of witnesses as are conferred on civil courts by the Code of witnesses. .! I 
Civil Procedure and every such enquiry shall be deemed to be a judicial 
proceeding. 

PART M: 

OF OFFENCES AND PENALTIES 

Offences under 58. Whoever, without proper authority, does any of the foIloivjng 
the Act. acts :- 

(a) damages, alters, enlarges. ,or' constructs any canal or 
drainage work ; 

(b) interferes with, increases or diminishes the supply of 
water in or the flow of water from, through, over or 
under, any canal or drainage-work ; , 

(c) interferes with or  dt& the flow of water in any river or 
I 

stream, so as tomdanger, damage or render less uieful ' ,  
any canal or drainage-work ; 

(d )  being responsible for the maintenance of a,watercourse, 
or using a watercourse, neglects, tq take proper 

, , 

precautions for the prevention of waste of a water 
I 

thereof, or interferes with the authorised distribution of 
the water therefrom, or uses such water in any 
unauthorised manner;' 

, . 
(e) caudes any vessel to enter'or navigate any canal contrary 

to the rules for the time being prescrib-ed by 'the state 
Government for entering or navigating such canal ; 

Cfl while navigating on any canal neglects to rake proper 
precautions for the safiey of the canal and of vessel 

. ,  
therwn; 

, ,  . .  
(g) corrupts or fouls the water of any canal ; 

, . , , 

(h) destroys or moves any Ievel mark or watergauge fixed 
bytheauthorityofapubIicservmt; . , 
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(i) passes,..or causes animds or vehicles to pass, on or 
across any of the works, banks:qr channels of a canal 
or drainage~wbr~conaary to rulqs rnade.&der this Act, 
after he has been,desir;d to desist therefro&-; 

Ci) disobeys any order passed under section '55 ; 

shall, in respect of offences under clauses {a), (b) and (c) above bc liable 
on conviction to a fine not exceeding one thousand rupees or to 
imprisonment not exceeding six months or to both and in respect of other 
offences shall be liable on conviction to a'finc not exc'ecding one hundred 
rupees or to imprisonment not exceeding one,month or to both. 

' I , . .  

59. Nothing herein contained shall prevent any person from being saving or 

proseculed undcr any other low For a& offence punishable under this prosecution 
- .  i . .  , , Act. . . under other 

. .  . , . . laws. 
60. (1) No suit, prosecution or other legal ~roceedings shall lie Proreslion of 

against any person in respect of anything which is in\goodfaith doneor actiontakenin 
intended io be done in,purshnce of t h i s  Act or kny ides or ord& made good 
thereunder. , ,  . 

- ' (2) No suit or other legal proceediigs~shall lie against: the State 
Government or any other person in respect of any damage caused or likely . 
to be caused by any1 hing which ,is i n  good faith done-or intended to be 
done in pursuance of this Act or rules or orders made thereunder. 

.:,::I ': I- . ' 

61, Whene.veranyper~onisfinedforan.offenceunderthisAct,the Cornpernation 
Magistrate may djrecr that the whole or any part of such fine may be paid to the PerSon 

hy way of cornpensation 16 the +;son injbrcd by such offence. injured. 
. .  ,. .I 

. ,  , 

62. ~ n ~ ~ e ~ b ~ i n c h x @ & f ~ r ~ ~ ~ l ~ y e d u ~ o n ~ y  cmidordrainage- ~owcrtornert  
work may remove from the lands or building belonging thereto, or may without 

take into custody without a w q a n t  . . ,  md . ,  take forthwith before a Magistrare mKant* 

or to the nearest police station, to be.delat wich ic~o*di& to law, any 
person, who, within his vikw, cominits any of the f d l h i n g  offences :- 

* , , ,  , 

(u) wilfully damages or obstructs any canal or drainage- . 

work ; 
, m . , 

I ,  , .  ,. . 
(6) without prgtqper authority interferes wj!h the supply or 

flow of water in or froA any canal or drainage-work, or 
in any river or Streah, so =-to endagei sage oyrender 
less useful any canal or drainage work. 
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Definition of 
canal. 

63. In this part the word 'Canal' shall (uriIess there be something 
repugnant in the subject or context) be deemed' to include also all lands 
occupied by the State Government for the purposes ofbcanals, and all I 

buildings, machinery, fences, gates ,and other erections, trees, crops, 
plantations or other produce, occupied by or belonging to [he State 
Government upon such lands. 

PART X 
, . 

. . I .  OF SUBSIDIARY RULES 
Power to 64. If any diffculty arises in giving effect to the provisions of this 
remove Aci, the State Government may, by order published in h e  Official Gazette, .. 8 dillicu.ltics. make such provisions .or give =LC/; direc~ions, not inconsistent with thc 

provisions of this Act, as appear to it to be necessary or expedient for 
removing the difficulty. 

. , . , .  
Power to makcs 65. i l )  The slate Government may, after previous publication. 
rule. make rules for carrying out all or any of the purposes of [his Act. 

, 1 ,  

(2) In particuIarand without prejudice to the generality of the 
foregoing powers, such rules may provide for all or any of the folIowjng 
matters. namely :- , 

(a) distribution and regulation or supply' of water ;, 
. - -  . . 

' (b) codstruction of new ,chinnals, exreniion of existing 
channels, and abanddnment of old channeIs ; . ' 

,, , , , 

(c) assessment ai~d realidat ion bf waler-rates ; 
. , . . 

(d) utilisation of water for purposes other than irrigation ; 
' : I  . .  

(e) alteration in-oullets ; 
' 

- -Ifl, any other matter hhich has been or may be prescribed. 
. ,  ; 

- .  i3) ITI making any rule k d e r  6 j s  section, the state ~ovemment  
may provide that a breach thereof shall bc punishable with fine which 
may ex tend to five hundred rupees. 

Repeal and '166. ( I )  The Northern hdia Canal and Drainage Act, 1873, shall, 
savings. in its'application to the State of Haryana, stand repealed. 

L .  . - . 

1 .  Substituted by'Haryana Act 18 of 1977. ' 
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(2) Save as provided in sub-section (2) of section 30 of this 
Act, such repeal shall not affect- 

(a) any appIication, appeal or revision pending before the 
commencement of this Act or field thereafter against 
any order passed before the commencement of this 
Act ; 

(b)  any right of appeal or rcvision, if any, i n  respect of an 
order passed under clause (a)  above, 

and such application, appeal or rcvision shall be continued and disposed 
of by the cornpeten t authority under the provisions of the repealed Act as 
i f  this Act had not come into force.] { 
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